
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 

ORIGINAL APPLICATION NO. 103 OF 2025 (WZ) 

Hasmukhbhai Bahecharbhai Parmar ... Applicant 

V/s 

Secretary, Water Resources & Ors. . .. Respondents 

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO. 

h DISTRICT COLLECTOR, BHARUCH 

I, GAURANG MAKW ANA, Adult, Male, presently serving as the District 

Collector and District Magistrate, Bharuch, having my official address at 1st

Floor, Jilla Seva Sadan, Kanbivaga, Bharuch, Gujarat, do hereby solemnly 

affirm and state on solemn oath as follows: 

1. That I am filing the present Affidavit in Reply on behalf of Respondent

No. 2, in my official capacity as a Collector and District Magistrate,

Bharuch, in compliance with the Order dated 6th February, 2026 passed

by this Hon'ble Tribunal in the above-captioned Original Application

No. 103/2025 (WZ). I am fully conversant with the facts and

circumstances of the present matter and am competent to swear this

affidavit by virtue of my official position. I state that the contents of this

affidavit are true and correct to the best of my personal knowledge,

information derived from official records maintained under my

supervision, and belief formed upon due inquiry.

2. That the subject matter of the present Original Application pertains to

the directions sought by the Applicant for the establishment of Sewage

Treatment Plants (STPs) and for the ce�sation of the discharge of

untreated sewage water by various local government authorities and

private individuals, which the Applicant alleges has caused, and

continues to cause, significant damage to the natural environment,

160



including the Coastal Regulation Zone (CRZ) area, the Flood Plain 

Zone, the river bed, and the tidal influence area of the River Narmada 

within the District of Bharuch, in the State of Gujarat. By way of the 

present petition, the Applicant seeking enforcement of the applicable 

environmental statutes and directions to the Respondent authorities to 

take immediate and effective remedial measures for the prevention and 

control of water pollution in the River Narmada and its tributary 

drainage system. 

3. That I say and submit that Respondent No. 2 is committed to the

protection, preservation and improvement of the natural environment,

including the ecology and water quality of the River Narmada, which is

a perennial and sacred river of national importance passing through the

District ofBharuch. Upon receipt of the Order dated 6th February, 2026,

and in diligent compliance thereof, Respondent No. 2 caused to be

issued detailed communication(s) vide letter dated 23 rd February, 2026

to the following authorities and departments falling within the

administrative jurisdiction of the District Collector, Bharuch, directing

them to furnish comprehensive factual reports, setting out the current

status of sewage treatment infrastructure and drainage networks within

their respective jurisdictions, the specific locations of untreated sewage

outfalls, and the steps taken or proposed to be taken to prevent the

discharge of untreated sewage into the River Narmada;

Sr. 
Authority/ Department to which report was sought 

No. 

(i) 
Regional Office, Gujarat Pollution Control Board (GPCB), 
Bharuch 

(ii) 
Regional Office, Gujarat Pollution Control Board (GPCB), 
Ankleshwar 

(iii) 
Bharuch-Ankleshwar Urban Development Authority 
(BAUDA), Bharuch 

(iv) Bharuch Municipality, Bharuch

(v) Ankleshwar Municipality, Ankleshwar
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(vi) Taluka Development Office (TDO), Bharuch

(vii) Taluka Development Office (TDO), Ankleshwar

(viii) Notified Area Authority (NAA), GIDC Estate, Ankleshwar

That I say and submit that the replies and reports of all the aforesaid 

authorities have been received and duly examined. The substance and 

salient findings of each report are set forth in the subsequent paragraphs 

of this Affidavit. 

4. That I say and submit that the Gujarat Pollution Control Board (GPCB),

Regional Office, Bharuch, has submitted its detailed report to this

office. A copy of the report is annexed herewith and marked as

Annexure- R-1.

4.1 Following eight (08) domestic sewage outfalls fall under the 

jurisdiction of Regional Office, Gujarat Pollution Control Board 

(GPCB), Bharuch are as below: 

Sr. Places/points GPS 

No. Locations 

1 Near Saradar Bridge, Zadeshwar 
21.716866, 

73.044371 

2 
Near Gurjar Pragati Mandal, 21.713698, 

Zadeshwar 73.038503 

3 Near Revatmata temple, Zadeshwar 
21.710998, 

73.033041 

4 
Near Maktampur sub post office, 21.707980, 

Bharuch Nagarpalika 73.024738 

5 
Near Sardar Smarak school, 21.705455, 

Maktampur, Bharuch Nagarpalika 73.017694 

6 
Behind Chaddar Sahib Gurudwara, 21.700676, 

Bharuch 73.003474 

7 Near Bharuch Fort wall, Bharuch 
21.691371, 

72.996790 

8 Vejalpur River bank, Bharuch 
21.678053, 

72.969168 

In this regard, RO, GPCB - Bharuch conducted site inspection and 

sampling of the sewage outfalls at the locations mentioned above 

on 26/12/2025, out of those three (03) locations fall under 

Zadeshwar Gram Panchayat and five (05) under Bharuch 
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5.1 Following four (04) domestic sewage outfalls fall under the 

jurisdiction of Regional Office, Gujarat Pollution Control Board 

(GPCB), Ankleshwar are as below: 

Sr. 
Places/points 

GPS 

No. Locations 

1 
By the Amaravati River near Village 21.707986, 

Mandava Buzarg 73.040235 

2 By Chhapara Creek beside old NH-08 
21.694347, 

73.012820 

3 
By Aamla Creek near Dhanturiya 21.659517, 

Village 72.821981 

4 By a Creek Near Sakkarpore Village 
21.660239, 

72.907533 

5.2 In this regard, RO, GPCB - Ankleshwar conducted site inspection 

and sampling of the sewage outfalls at the locations mentioned 

above on 26/12/2025. The matter was discussed in the District 

Level CRZ (DL-CRZ) Committee Meeting on dated 12/01/2026 

under the Chairmanship of District Collector, Bharuch. Based on 

the non-compliances, letters for corrective measures have been 

issued to the concerned Gram Panchayat(s) i.e. Gadkhol, 

Bhadkodra, Kosamadi, Divi, Diva, Chhapara and Piraman to stop 

discharge of untreated sewage in to River Narmada and instructed 

to comply and submit time bound action plan. 

5.3 Further, Ankleshwar Nagarpalika has established a Sewage 

Treatment Plant (STP) of 14 MLD capacity which is under 

stabilization. STP was inspected on 11/03/2026 and based on non­

compliance observed at site, a letter for corrective measures has 

been issued for (i) Domestic wastewater generated from city area 

taken in to oxidation pond and its overflow meets natural drain and 

then goes in to Amlakhadi, (ii) Nagarpalika has not started STP 

operation for treatment of domestic wastewater and not explored 

ways for reuse of treated sewage. 

6. That I say and submit that the Bharuch- Ankleshwar Urban

Development Authority (BAUDA), Bharuch has submitted its report to

this office. A copy of the report is annexed herewith and marked as

Annexure- R-3.
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7.3 Ongoing Sewerage Development under AMRUT 2.0 

In order to further expand the sewerage infrastructure and improve 

service coverage, additional works have been undertaken under 

Atal Mission for Rejuvenation and Urban Transformation 

(AMRUT 2.0). 

Under this program, the work of Bharuch City Underground 

Drainage Scheme - Phase- I under AMRUT 2.0 is currently being 

implemented through Gujarat Urban Development Company 

Limited (GUDCL), Gandhinagar. 

As part of this project, approximately 46 kilometers of additional 

underground sewer network is proposed to be developed in order 

to extend sewerage coverage to remaining areas of the city and 

further improve sewage management. 

8. That I say and submit that the Ankleshwar Municipality, Ankleshwar

has submitted its report to this office. A copy of the report is annexed

herewith and marked as Annexure- R-5.

8.1 At present, the work for construction of STP having capacity 14 

MLD for Ankleshwar Municipality is being carried out by the 

Gujarat Water Supply and Sewerage Board (GWSSB). As of 

today, 96 % of the physical construction work has been completed. 

9. That I say and submit that the Taluka Development Office (TDO),

Bharuch and Taluka Development Office (TDO), Ankleshwar have

submitted their reports to this office. A copy of the reports are annexed

herewith and marked as Annexure- R-6 and Annexure- R-7

respectively.

9.1 Jurisdiction of Bharuch Taluka Panchayat covers Gram 

Panchayats (specifically Jadeshwar, Kukarwada, Dashan, 

Vervada, Vadva, Bhadbhut, Manad, and Mahegam) and 

Ankleshwar Taluka Panchayat covers Gram Panchayats 

167



168



169



170



171

Annexure- R-1

Annexure- R-1



172



173



174



175



176



177



178



179



180



181



182



183



184



185



186



187



188



189



190



191



192



193



194



195



196



197



198



199



200



201



202



203



204



205



206



207



208



209



210



211



212



213



214



215



216



217



218



219



220



221



222



223



224



225



226



227



228



229



230



231



232



233



234



235



236



237



238



239



240



241



242



243



244



245



246



247



248



249



250



251



252



253



254



255



256



257



258



259



260



261



262



263

Annexure- R-2

Annexure- R-2



264



265



266



267



268

Annexure- R-3

Annexure- R-3



269

Annexure- R-4

Annexure- R-4



270



271



272



273



274



275



276



277



278



279



280



281

Annexure- R-5

Annexure- R-5



282



283



284



285



286

Annexure- R-6

Annexure- R-6



287



स्वच्छ भारत

स्वत क

તાલુકા પંચાયત કચેરી,અંકલેશ્વર

પીરામણ નાકા,નગરપાલિકા સામે,અંકલેશ્વર
પિન કોડ નં.૩૯૩૦૦૧ ફોન નં.૦૨૬૪૬-૨૪૭૮૦૧|

No.: T/pacht/Vashi//2026

To.

The Chitnish to Collector,

Collector and District Magistrate Office,

Chitnish Dep., First Floor, Collector Office,

Kanbivaga, Bharuch-392001

APANCHAUKA

LESHW

Dt. 17032026

Subject: Regarding the submission of a factual report in connection with

NGT Original Application No. 103/2025.

Reference: Your office letter number/Bhumi-Bi.Khe/Vashi/766-772, dated

23-02-2026.

With respect to the aforementioned subject and reference, it is hereby

stated that:

In connection with the petition filed in the NGT by the applicant, Shri

Hasmukhbhai Bahecharbhai Parmar, a primary investigation has been conducted

into the Gram Panchayats falling under the jurisdiction of the Taluka Panchayat

Ankleshwar located along the banks of the Narmada River and within the CRZ

(Coastal Regulation Zone) area. The report regarding this is as follows:

1. Current Status: Within the Gram Panchayats under the jurisdiction of this Taluka

Panchayat (specifically divi, chapra, diva, piraman), sewage disposal systems-

including sewerage lines, soak pits, and open drains are currently operational and

serve the majority of the resident population.

2. Discharge into the River: Upon preliminary investigation, it was observed that

certain isolated dwellings situated along the riverbanks lack integrated sewage

connectivity. To mitigate any environmental risk, strict instructions have been

issued to the respective Gram Panchayats to redirect the discharge from these

isolated units into the primary village drainage networks, ensuring that all effluents
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3. Sewage Treatment Plant (STP) Details: While STPs represent the most safe and

efficient method for sewage treatment, their implementation requires a dedicated

technical team for long-term Operations and Maintenance (0&M). Furthermore,

the estimated capital investment for each STP is approximately 2.5 to 2.50 Crores.

Given the technical complexity and financial scale, it is recommended that the

project be executed by a specialized and competent nodal agency.

G
Taluka Development Officer

Taluka Panchyat Ankleshwar
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